
BEFORE THE NATIONAL GREEN TRIBUNAL,  

CENTRAL ZONAL BENCH, BHOPAL 

IN APPEAL NO. 10 OF 2016 

 

 

COMPLIANCE REPORT ON BEHALF OF  

CHHATTISGARH ENVIRONMENT CONSERVATION BOARD [CECB]  

RESPONDENT NO. 3, 4 AND 5 

 

 

1. In the instant matter appellant had challenged the extension of validity 

period of Environmental Clearance vide order dated 31.03.2016, passed by 

MoEF&CC, Respondent NO. 1 to M/s Chhattisgarh State Power Genertion 

Company Ltd, Respondent NO. 6   

 

2. The Hon'ble Tribunal was pleased to dispose of the matter vide its order 

dated 05.10.2017 stating that “In view of our orders dated 04.07.2017 and 

13.09.2017 no further directions are required to be issued in the matter. The 

compliances after due inspection shall be submitted before this Tribunal. 

The matter stands disposed of in the light of the two orders referred above. 

The compliance be submitted by Respondent NO. 6 & 7 on the next date of 

hearing. In the meanwhile, the Respondent No. 5 shll carry out an inspection 

to verify the steps taken in the light of the orders of the Tribunal by the 

Respondent NO. 6 & 7 and report the compliance.”  

 

3. It is pertinent to mention that the Hon’ble Tribunal had noted in its order 

dated 13.09.2017, that 2 compliances are yet to be done by the 

Respondent No. 6 & 7. The order states as under :- 

 

“It has been stated that all the compliance had been made except 

construction of concrete road of approximately 10 Kms length which is yet 

to be undertaken. The tender process for this road is in the final stage which 

is likely to take about a month and after that within next seven and eight 

months the road construction will be completed. It has also been stated that 

as against the 3,48,000 trees the Respondent Company has planted 

1,83,000 trees and for the current year the target fixed for the plantation is 

50,000. We direct that the plantation of 50,000 may be completed before 

05.10.2017 with adequate protection and maintenance measures” 

 

4. In compliance of the directions passed by the Hon’ble Principal Bench of 

the Tribunal vide its order dated 24.09.2018 and previous orders passed by 

the Central Bench, the Respondent no. 6 & 7 had carried out the plantation 

of 50,000 plants and CC Road construction was undertaken to be complied 
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by 15.01.2019. The copy of letter has been enclosed herewith as Annexure 

R- 01.  

 

5. It is further stated that, the inspection of the unit was carried out from time 

to time by the officers of CECB, to monitor the progress of the work and to 

verify the compliances, i.e. construction of RCC road work and plantation. It 

was found that the RCC road construction work had been completed and 

50,000 trees were also planted, as directed. The copy of inspection reports 

dated 06.08.2018, 25.09.2018 and 01.04.2019 has been enclosed as 

Annexure R-02.   
[ 

 

6. The copy of the latest (as on 31.03.2021) point- wise compliance report of 

conditions stipulated in the Environmental clearance 05.02.2008 and 

31.03.2016 and submitted to MoEF & CC has been enclosed herewith as 

Annexure R-03. 

 

7. The Hon'ble Tribunal may kindly be pleased to take the compliance report 

on record.  

 

Date : 13.09.2021 

Submitted by CECB,  

 

Through Counsel 

Adv Parul Bhadoria 
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